.
Swe W
13

CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0.A.No.256/2002%

Friday this the 12th day of April 2002.

¢

CORAM:

HON’BLE MR.A.V.HARIDASAN, VICE CHAIRMAN
HON’BLE MR.T.N.T.NAYAR, ADMINISTRATIVE MEMBER

Surendran E.T.

Empl. No. 5139 Senior Telecom Operating
Assistant (Genera]), Office of the SDOT, BSNL.
Quilandi-673 305. Applicant

(By Advocate Mr. Sasidharan Chempazhanthiyil)

Vs. , _ ' : | B
1. * General Manager, Telecom, BSNL, Calicut. "
: ’

2. " General Manager, Telecom, . § .
BSNL, Malappuram. : P

3. ‘Chief General Manager, Telecom, BSNL}
- Thiruvananthapuram.

4. Union of India, represented by its
Secretary, Ministry of Commun1cat1ons.
New Delhi. . Respondents

(By Advocate Shri C.Rajendran, SCGSC)

The application having been heard on 12th April 2002
the Tribunal on the same day delivered the f011ow1ng

ORDER

HON’BLE MR.A.V.HARIDASAN, VICE CHATRMAN

The applicant a Senior Te1¢com Operating %ssistant

(General), in the office of the SDOT, BSNL, Quilandi has filed
this application for the following re11efs.

1. Call for the records and quash Annexure A1 in as much as
the applicant’szname is included in it. ?

2. Direct the respondents to prepare a fresh 311st of
employees liable to be transferred to the new uniit under
the 2nd respondent strictly according to the senhor1ty in
the cadre of Sr. TOA (G) determined under Annexure A4.
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3. Direct the first respondent to consider and pass orders on

Mnexure A2 and A3 and retain the applicant at Calicut SSA
Unit til11 this is done. : :

4, Any other further relief or order as this Hon’b1e Tribunal

may deem fit and proper to.meet the ends of justice.

5. Award the cost of these proceedings.”

e

2. It is a11eéed in the application that g&ing‘ by thé
seniority, the apb11cant cannot be identified aséjunior to be:'
transferred that he has submitted his representatioﬁﬁpursuant ‘to
Annexure A-1 that he has made another represéntati&n, A-3 datedf'”
28.3.02 wherein it has been pointed out that surplﬁsﬁkTe]ephoné
Opefators who are 11ke1y.to be designated as SenioriTOA/TOA also
have to be considered beforé finé]ising the 1ist’foritransfer and
that for these reasons, the'app11¢ant is entitled toéthe ré]iefs

as aforesaid.

3. We have heard Shri Vishnu S.Chempazhanthhyi] learned
counsel for the applicant and Shri C.Rajendran,ESCGSC learned
cpunse1 for the respondents and also have perQsed ~all thé
matérials placed on record. We do not find any éubéisting anhd
legitimate grievance of the applicant which calls éor admission
of this O.A. The prayer to set aside A-1 cannof ée entertained
because A-1 is only a tentative list, giving opport@nity to the
incumbents concerned to point out discrepancy_i% any. Such a

notice issued respecting the principles of natura1 justice cannot

be interfered by the:VTribuna1. We cannhot presbme that the

vdepaftment-would not act in accordance with the rU]és and against:

the norms. Therefore the prayers 1in sub para 2 & 3 of para 8 are

also premature at this juncture.
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4. In the 1ight of what is stated above, the application is
rejected under Section 19(3) of the Administrative Trﬂbuna7s Act, P E
1985. , ' . e
‘: "
: '~ Dated the 12th April, 2002.
T.N.T.NAYAR ' ' A.V.HARTIDASAN
ADMINISTRATIVE MEMBER : VICE CHAIRMAN
i APPENDTIX i s

Applicant's Annexures:

\ e
1. A=1 ¢ True copy of the list communlcated by the 1st| respondent
vide No.SGP=-2001/2000-02/53 dated 15,1, 2002(rblevant portlon)

True copy of the representation dtd.30.1. 2002 to the 1st, -
respondent. ‘ :

3, A=3 ¢ True copy of the representatlon dtd.28. 3 2002 ‘to the 1st*
respondent.

2. | R-Z

4, A=4 3 True copy of the Senior Telecom Bptg. Assistaﬁt (Recruitment)
Rules, 1996. S N
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